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yCENTRAL ADfllWlSTRATItfE TRIBUNAL, 3ABALPUR BEICH. 3ABHLPUR

Original Application No. 662 of 2003

Oabalpur, this tha 6th day of October, 2003*

Hon'ble Mr. Anand Kiinar Bhatt, Adainiatrative Reaber
Hon'ble Rr* G* Shanthappa, Oudicial Raaber

H«S« $olanki, aged about 55 yeare,
S/e Lata Uarae Singh Selanki,
Occupation t Sub Peat Raater,
Kaarauadi Tehail Kaareuadi,
Diatrict Khargaen, R.P. APPLICANT

(By Advocate - Shri S.K.P. tferaa)
VERSUS

1 * Union of Indie, Through the
Secretary, Oepartaent of Peat
Office New Delhi•

2. Director of Peatal Servicea/
Poat Raater Generel, Indore
Region Indore.

3. Superintendent of Peat Officai,
Khandue Diviaian Khendua.

4. Chief Peat Raater General, R.P.
Circle, Bhepal.

5. Peat Raater General, Indore Region,
^"•^ire, RESPONDENTS

ORDER (ORAL)

By Anand Kuear Bhatt. Adeiniatrative Reabar -

It ia a caaa of ratirenant after 30 years of service

far which notice has been given by the Director of Peatal

aarvicea(Respendant No. by Annexura<-A-1. Applicant

has already made a rapreaentatien in this regard en

1B.7.03 to the Chief Peat Raater General, n.P. Circle, Bhepal

/  ̂
(Annaxure->P-12). Later en.hea aubnitted another

K

representation Annaxure-A-13, which is un-dated. The Chief

Peat Raatar General has not been inpleaded as party. The

learnad counsel ia requastad to inplead Chief Peat Raater

General Bhepal (Respondent No. 4) and Peat Raater General,

Indore Region, Indore(Respondent Ne.5) as necessary parties

Ue were inforned that daciaion in this case will be taken

by PRG Indore.
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2. At the present etsge it uould west ends of Justice

if the Peat Hester General Indore who will new becoee

respendent Na. 5 in the OA is directed to dispose of the

represontation of the a^licant within a period of one nonth

froo the date of receipt of a|aeev—of" thf m oiilei.
Accordingly it is ordered that the applicant, will sand

a copy of this order alengwith his representation to

respondent No. 5 (Post naster General, Indore) with a

copy to Chief Pest naster General Bhopal (Respondent No.4)

within a period of two weeks and the Post flaster General

Indora (Respondent No. 5) will decide the representation

within a period of ene month thereafter.

3. The applicant is at liberty to approach this

Tribunal again, if still any griavanca is left after this

representation is decided by the competent authority.

Thd OA is disposad of in limine.

(G./Shanthappa)
Ouolcial Hamber

(Anand Kumar Bhatt)
Administrative nember

sKn

^ 3fr/5?n.

(i) yrfijg, .
V fir. .,

(3) ^
(a) - '

Tiasifi (Ttf 3-;;c«? jv>j t :

:  1^-P ,,

Up


